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LEGISLATIVE ASSEMBLY. 
Wednesday, 27th November 1940. 

The Assembly met in the Assembly Chamber of the COl.lD.Cil House 
at· Eleven of the Clock, Mr. President (The Honou!'able . Sir Abdur 
Rahim) ill the Chair. 

STARRED QUESTIONS AND ANSWERS. 

(a) ORAL ANSWERS. 

Fosm OI7BBBD TO THE GoVBBMMIINT OJ' biDIA. SBOBE'l'.AB.U.T AsSISTANTS 
IN THE INOOME-TAX SERVIOE, CLAss II. 

tl61. *JI&u.lvt 8yed·llurtua Sahib B&b.adur: Will the Honourable the 
liome Member please state: 

(a) whether it is a fact that the Government of India in the Home 
Department issued orders last year to offer one post every 
year in the Income-tax Service class II, to the Assistants 
in the Secretariat Departments; 

(b) whether, in the rules governing this appointment, Government 
have ordered that as regards communal proportions the rules 
in force for recruitment to the appointments in question will 
apply; 

(c) what is the interpretation that Government put on the orderti 
~  to in part (b) above; 

(d) whether Government propose to apply the orders contained 
in the Home Department Resolution No. F. 14/17/-B./88-
Ests., dated the 4th July 1934, to these appointments; 

(e) if the o ~ n n  of India propose to apply the principle of 
oommunal representation to these appointments, whether 
these will be governed bv the memorandum of supplementary 
instructions eonnected with the Resolution referred to above; 

(f) if the answer to part (6') above be m the affirmative, wohether 
Government in making these appointments, propose to observe 
the order presoribed in the model roater IL6 embodied in olause 
(7) of the Memorandum of Supplementary Instructions refer-
red toO above; if not, why not: 

(g) whether last year's appointment in the Income-tax Serv·we 
under this soheme waR OIfflt'ed to a. Don-Muslim; ani 

(b) if the answer to part (g) above .be in the affirmative. whether 
Government, in obRervance of the standard communal roster 

. which ~ n n  runs from yesI' to year, propose to offer the 
next appointment to a suitable and l~ qualified Muslim; 
if not. why not? ... 

+ Annver to tlli. question laid on the table, the qUNti'oner being abaent. 
( 1007 ,) ,.;' .... 
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'!'he Bcmourable 81r BeliJ1ald .uwen: (a) and (b). Yes. 
(c) to (f). The Income-tax Service, Class II, is a locally recruited ser-

vice with different percentages of reservation for the minority communities-
in the several recruitme-nt areas. The procedure for ,making selection from 
the Assistants in the Government of India 8ecrete.riat is that the best 
candidate is selected every year and the appointment is then accounted 
for in the roster for the area to which the selected candidate is posted. The-
rules regarding communal representation in the service are lhus observed. 

(g) Yes. . 
(h) As will appear from the reply to parts (c) to (1) of the question, 

the best caI'ldidate will be selected for the next vacancy . . 
CoNFIDENTIAL REPORTS BJJ, THE MINISTERIAL STAFF OF THE GOVBRNMlIlft' 

O!' INDIA. 
tlU. *lIaulvl 8yed Ilurtus& Sah1b Bahadw:: Will the HonQUlable the 

Home Member be pleased to state: 
(a) whether it is a fact· that the, ministerial staff of the Go\'ernment 

of India are eonfidentially reported on every year; 
(b) whether it is a fact that. prior to .about the year Hm5, the staff 

were shown their confidential reports; 
(c) whether after about the vear 1935, thev are not shown thE'ir' 

annual confidential reports; . 
(d) if the answer to parts (b) and (c) above be in the affirmative. 

what has necessitated the depRrture from the old practice;. 
(e) whether the substance of an adverse report, if any, is communi-

oated to the perBno concprned: 
(f) if so, why a good report iB not shown to him; 
(g) whether Indian Civil Service, Indian Army, Indian Police. 

Indian Medical Service, and other officers are shown their 
annual confidential reports; 

(h) if so, what grounds exist for R departure from this practice in 
the case.of the ministerial staff; and 

(i) whether Goyernment are prepared to reconsider the question? 

'the BODourabie Sir Reginald llaxwell: (a) In some Departments con· 
fidential reports are made annually and in othen half-yearly. 

(b) a.nd (c). The ~,  was not uniform in all Departments. In some-
Departments confidential reports used to be shown to the persons concerned: 
but this practice was discontinued with effect hom 1986. . 

(d) The pract.ice was abandoned because it was considered that reportIT 
tend to become stereotyped and oolourless when the reporting' officer-
knows that they will· be o~ to the persons concerned. 

(e), (f) and (g). As a rule confidential reports on civil officers and mili-
tary officers in permanent civil employ are not shown to them, but reme-
diable defects are communioated to the officers concerned so that they may 
rectify 'them. No similar reason exists for communicating a good report. 

(h) and (i). The position in respect, of the ministerial ~  is similar to 
that of civil officers. Government do ~o  propose to reconsider the question_ 

+ Anawer to tht. queation laid OIl the "hie, the quemOllV beiDa ablet. 



BUlIGUlUES AND DAOOITIB8 IN N.w DJaLBl. 

t188. ·Pad1t T.aJrtbmi KaDt& lIaltla: (a) Will the Honourable the 
Home Member please state the number of thefts, burglaries and dacoities 
(exoluding cycle thefts) oommitted in New Delhi during the last three 

monthll? 
(b) Are Government aware that the victim& of these crimes mostly 

belong to the clerical nnd the subordinate staft of the Government of 
India? 

(c) Are Government aware that most of these crimes are perpetrated 
in day time when the male members of the houses are absent on' duty 
either in office or in schools and colleges? . 

(d) Is it a fact that. in BarakhambR. New Delhi, the burglars entered B 
house and decllmped with the booty after murdering the servlWt who was 
left in charge of the house? 

(e) Will Government state what is the number of policemen employed 
daily on patrol duty in the areas in New Delhi and the names of the roads 
and squares, which RrE' inhabited by the clerical and subordinate staff of 
the Government of Indin Rnd which are so patrolled both by day and, by 
night to prevent rrimes? 

(f) Will Government state in how many cases during the last three 
months (i) the crimes have been detected by the polioe, and (ii) the crimi-
nals have been brought to book? 

(g) ArEl Government aware that the number of crimes has increased 
in New Delhi since the appointment of the present Senior Superintendent 
of Police? 

(h) Will Government state what steps do they propose to take to reduce 
these crimes and remove the feeling of panic Bnd inseourity which is daily 
growing in the minds of the Government employees? 

The Honourable Sir Reginald lIuwell: (a) Thefts (excluding l~ 
thefts) 63, burglaries 42, dacoities Done. 

(b) Yes. 
(c) The majority of these offences have been committed by day, often 

during the absence of the occupants of the premises. 
(d) Yes. 
(s) the patrol staff for the area included i.n Reading Road Panch Kuin 

Road, ~ ~ Road, Irwin ~o  and Park Street (the area n ~  mainl,. 
by the clencal and subordmate staff of the Government of India offices) is 
one Head Constable and eight Foot Constables by day and two Head Conll-
tables and 24 Foot Constables by night. 

A statement is laid on the table giving the names of the .roads and 
Rquares included in these areas. 

(f) A statement is laid on the table. 
(g) There is not the slightest foundation for the insinuation which ap-

pears to lie behind this question. The rise in crime is by no means peculiar 
to New Delhi. 80 far indeed as New Delhi is eoncemed, a ris.e in the 

t Anlwer to this question laid on the table, the quedioner baing ahMD'. 
A 2 
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figures was to bee'tpe(rted, C l ~n  to theine'l'eaoge itt the population, 
and following the decision to· take fe:wcr clerks with the Govtlrnment of 
'India to Simla in the summer. . . . 

.I may add that the present Senior Superintendent has been in the 
appointment only since the beginning of October last, whereas the inorease 
in crime has been progressive from the beginuing of 1938 on ~. 

(h) The Delhi Admimstration Bre fully alive to the impOrtance of the 
subject and will take all possible measures to lower the crime leveL In the 
JBeantime, I do not believe that there is any"hmg that can be called a 
feeling of paniC? and insecurity, and certainly there is no ground for such 
8 feeling. 

Stat8111erd. 
I. Road •. -Park Street, Havelock Road, Scindia Road, Peshwa Road, Baker Street, 

:ruchkuin Road, Irwin Road, Baird Road, IbbetsoD Rood, Maude Road, Reading 
ltpad, Lutyanl Road, Market Road, and Doctors Lane. 

II. 8quaru.-Lake Square, Hastings Square, Outram Square, Clive Square, Dal· 
housie Square, Nicholaon Square, Roberts SqUlU'e, ComwaHi. Square, Lawrence 
Square, Taylor Square, Wilaon Square, Lumsden Square, Edwards Square, Joffre 
Square, Market Square, Pershing Square, Riaz Square, Haig Square, Foch Square, 
Telegraph Square, French Square, Albert Square, Tughlak Place, Sikandra Place, 
kanjit Place and Bhivaji Place, Sumru Place,Rama Place, Ganesh Place, Raja Be .. r 
Square, Baird Square. 

Burglary 

Theft 

Statement. 

Cases reported. 

42 

63 

Pel"Bons arrested. 

14 

20 

(The above does not include cycle theft.) 

Cases worked 
out. 

16 

15 

TRAINING OF MARKSMANSHIP BY THB NAGPUR UNIV.lDBSlTY. 

1M. *J[r. Goorind V. DeahmuJrb: Will the Defenee Secretary 1l1ease 
state: 

(8) if Government were informed by the N5togpur University that it 
had made the training of marksmanship oomfulsory for its 
students and that it undertook to . ~. al expenses for 

. giving such training ; and . . 
(b) whether t.be permission of the Government of India to give such 

n n~ is necessary; if so, whether it was givAn; if not, 
what, ,the reasonll for refusing such permission were? 

':, .' The Honourable Sir ltegtuld,Muwel1: (a) The Govemmen.t of India 
havereceivad BG oommunieetion-1>n the subject from the Nagptlr University. 

~ , .. . . ~ , , 

, (b}Under tbe conditions in which functions under the Arms Act have 
been entrusted to Provincial Governments applications for licences for rifle 
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clubs can only be s&nCtKmed by the Government of India. The Govem· 
ment of India, however, do not ordinarily grant licences to rifle clubs o~ 
side recognized bodies such 8S University Training Corps. In view of the 
reply given to part (a), the other parts of the question do not arise. 

HIGH ScHOOL VOLUNTEER CoBP8 AND R.InE CLUBS. 

265. *Kr. Govlnd V. Delhmukh: Will the Defence Secretary please 
state: 

(a) if Government favour the idea of having (i) High School Volu!1-
toeer CorpI'!. lIncI (ii'; Rifle Clubs of such High Schools; in case 
they do not favour either or both. what their' re&sOBa for 
lo ~  so are; and 

(b) if Government are prepared to give any help to these High 
School Volunteer Corps and Rifle Clubs, if started; in case 
the\' Ilre what the nature and extent of auch help wouW. 
be? ' 

Mr. O. M. G. Ogilvie: (a) (i) and (b). It is not understood what pre-
cisely the Honourable Member means by 'Volunteer Corps'. Gonmmeut 
assuine that the reference is to cadet companies. Any applicatioml recei'yed 
for the formation of such companies would be eonaidered OIl'their merlts. 

(8) (ii). It is not the policy of Government to grant licences to Rifle 
Clubs in educational institutions exce!'lt in the ~  of !'ecognised forces such 
as the University Training Corps. 

Mr. GoviDd V. Deshmukh: What is the answer to part (b)? 

Mr. O. M. G. OgUvie: The answer was to part (a) (i) & (b). 

QUOTA OF MUSLUl C~DIDA  AT THE FLYING TBAlliING boots. 
266. *Shaikh R&1luddln Ahmad Siddiquee: (a) Will the Defence SeeM-

iary please state where the flying training school was first opened? 
(b') Was it transferrE'd fir!olt to Lahore and then to Ambala' It BO. 

why? 
(c) How many students were admitted in these schools. aDd how Dil8DY 

are Muslims? 
(d) If the quota of Muslimll is not twenty-five per cent. what is ~, 

reason for the deficiency? 
(e) Is it not a fact that the candidates for the Flying Elementary School. 

Lahore. were not expected to know flying? . 
Mr. O. M. G, OgUvie: (a) The first Flying Training School for Air Force 

pupil pilots was opened at Riealpur. 
(b) The Risalpu!' school is now being closed down and No. I }'lying 

Training D~ has ~n opened at Ambala. A portion of the ~ on l 
staff and trammg eqUlpment was transferred from Risalpur. 'In addition 
the Initial Training School (Officers) has been opened at Lahore. Theae 
places were found to be more suitable than Risalpur . 

. (c) 42 Indian Offieers we!'e admitted for training at Risalpur. and 9f 
~  nine were Muslims, and 74 Indian Officers have so far been admitted 
to the Initial Training School (Officers) at Lahore; lIS were Muslims. 
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(d) No communal quota is laid down for oommissions or enrolment in 
the Indian Air Forces. The basis of selection is suitability for flying ur 
technical training. 

(e) Candidates for the Initial Training School (Officers) at Lahore are 
expected to have some knowledge of elementary flying; th.ey receive ins-
:truction at Government expense before entering the School. 

JIr •. K. S. Aney: With reference to part (c), may I ask ~ many are 
Hindus? 

Xr.O. K. G. Ogllvie: I could not say off hand, but I should say that 
the great majority are Hindus. 

1If. LalchmdNavaIrat: What are the prospects of these students who 
have this elementary knowledge in this flying club? 

Kr."O .•• G. Ogilvie: If they develop into good pilots and show that. 
they have flying sense and sO on, their prospects are excellent. 

111'. Lalchand Bal'alral: Have any been able to get such prospects till 
now? 

111'. O. K. G. Ogilvie: I do not understand what prospects the Honour-
able Member means. 

1Ir. Lalchand NavaJrai: Whether any of them have ~  pilots? 

JIr. O. K. G. Ogilvie: The first batch of officers is now actually under 
training at Lahore and a few have fallen by the way, but not a large pro-
portion. 

Dr. Sir ZtauddiD .Ahmad: With reference to part (d), is it a fact that 
every candidate selected knew something of flying or only some of them? 

Kr. O ••• G. Ogllvie: I believe that everyone knew something of 
ftying-at least all candidates for initial training at the officers' school. It 
ilp06sible that some of those originally selected for training did not. 

lIr. Muhammad Alhar All: Sir, I rise to a point of order 

JIr. Prea1dent (The Honourable Sir Abdur Rahim): What is the point 
of order? Is it with reference to this question? 

1Ir. Muhammad AI:h&r All: With reference to the short notice quel-
t.ion. 

lIr. President (The Honourable Sir Abdur Rahim): There cap be no 
point of order with regard to any order pl!-ssed by the Chair disallowing l\ 
question. . 
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STATEMENTS J ... AID ~ THE TABLE. 

110S 

Information prom.ised in reply to unstarred question No. 18 IlIked by 
Mr. Muhammad A,har Ali on the 15th February, ~. 

WORKINGS OF TltP. TRAINS BBTWERN HARDWAR ,~ D RIKHIKESB ON THE EAST 
INDIAN RAII,WAY. 

(a) 3 trains in each direction. 
(b) The avenge Dumber of pasaengere of the two yeare before the reducf,ioo. in 

iares wae 1,16,960, and after the reduction was 1,62,015. 
(c) The average revenue of the two YeBrI before the reduction wa. Ba. 38,011 and 

.after the reduction Rs. 30,068. ' ' 
(d) Separate figuree of maintenance charge& for the Hardwar-Bikhikeah '~  are 

:not available, 
Non: :-For the purpose, of this comparillOll, the following yeare have beea taken :-

Before the reduction-

After the reduction-

1-7-1934 to 30-6-1935. 
1-7-1935 to 30-6-1936. 

1-7-1936 to 30-6-1937. 

1-7-1938 to 30-6-1939. 
The figurea for the year 1-7-1937 to 30-6-1938 were abnorm&1 owing to the Kumbh 

Kela and have been excluded. . \,;"'. . . . ~ 

Information promised in fTeply to starred question' No. 268 aaked by 
Mr. Akhil Chandra Datta on the 5th March, 1940. 

MODEL HOUSING SCHEME IN THE AJ,LAHABAD C'ANTONMENT. 

(a) The answer to the first part is in the affirmative and to the second .in the 
megative. 
, (b}Governmentare informed that everr effort was made by the Cantonment Boarcl, 
'.Atlli.habr.d, to dilpo8e of the land in 8eparate plota, but .. no one Game forward to 
'bid 'lI.t the "rious auction., ,the whole areB WU leaaed by auction to the hicheat 
bidder who happened to be a member of the Board. 

(c) No. 
(d) The acheme was aUhered to except for the convel'lion of two qaart.era into 

eopa. ,~  Board instituted !"II inquiry into the matter &8 a reault of whioh they 
' ~  .tlded ~ .  the alteratIOns made by the 168168 and uae of theae qnart.en &I 
pop., though llDauthorised, were an inlprovement from the hygienio point of view and 
provided amenitiea for the tenants of 'the qnartera. 

(e) Government are inclined to agree with the Board and propoae to inform them 
:that the llDauthoriaed .tTucturea may be condoned. 

Information promised in reply to 8tarred que8tion No. 481, a8ked by 
Mr. I.Jalchand Navalrai on the 20th March 1940. 

PROVISION OF RBNT-FRBB QUARTERS TO BLOCK M.AINTAINBRS ON THB NORTH 
WBSTBRN RAILWAY. 

(a) Yel. 
(b) They were allowed the privilege of rent-free quartera provided they had 

~ o  the,same ~ 110 aubstantive capecity prior to lit .Aapat 1928. 
(c) No. The practice ,on the various Divisions in regard to the grant of relit-free 

414narten to Block ,Maintainere promoted from' Block Mi.triel varied until the lana 
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of the General M ...... '. letter of 27th January, 1936, aIloied to in part la) of the 
quution. 

(d) Y .. ; &I the matter was not refarred to General Manager till lata in 11136. 
(e) YtI. 
(f) and (g). Yee, because on furtber examinat.ion of the queltion by the Genaral 

M.anagar ~ ~ held tbat ae the Block Miet.rie. did not enjoy the privilege of boUle 
allowance In lieu ()f free quarters, they were, under thl' rulee, not entitled ta relit· 
free quarters on promotion to a .ubordinat.e post.. 

(b) Orders have been iaued .. eataring tbe decieion of 19M!. 

IflfOll'matioll promised in reply to unst4TTed question No. 19, a.1Hd btl 
Dr. P. N. Banerjea on the 5th November, 1940. 

SBNIORJTY OF CERTAIN SUBORDINATE STAFF ON THJl EAST' lfiDlAN R4lLW,u. 

(al·TM· ..... ib que_n a.re aho_ ia the order .f seaiomy in tha AaMment 
attached. 

(li') '1'boe lMmim'ity lilt· pnpared· UDder t.be rulea in qn .. tiOil W&I published in DeHJD-
ber, 1936 and relevant extracta therefrom were sent to each of the .taff on 23rd Janll-
ary 1937. 

Statement. 
1. Mr. R. Wo. Newson. 
2. Mr. H. V. Blake. 
3. Mr. M. M. Sanyal. 
4. Mr. T. W_ Titman. 
5. Mr. B. M. lter.rDa1. 
6. Mr. R. P. Munahi. 
7. Mr. W. J. Ilaviea. 
8. Mr. D. M. Gupta. 
9. Mr. N. Mukherjee. 

10. Mr. P. N. Ghosh. 
11. Mr. H. N. Tankha. 

Injo.tfrUl.ti03promised in reply to part8 (b) to (d) of .taTTed q1lution No. 84 
.-ked 'by Khan Bahadur ShCl/ikhFazl.j.Haq Pirtlcha on ths 11th 'Nove,.",.. 
ber, 1940. 

PENSIONS OR GRATUITIES GRANTED TO GOVERNMENT EMPLOYEES AI{' THB 
KAMARAN QUARANTINE STATION. 

(it) Twent.y emplo,.- of the KamaraD ~~ n  Station aDd five employ_ or 
tae Oivil AUaiaietr.tion were .p-.nted gratuitIes. O.ue IIDpWyee of .. be ltamaraD 
Qnarantine Station WB8 granted an iavaLid peDIIioo. 

(e) No. 
(d) Eight employees of the KamaJlB1\, QuaralPine Statio."Nld oue employee of t .. 

Civil Administration. As the case of each employee hall been .ubjected to careful 
consideration on merits bf!fore the grant or refuaal of PllDliOll or grat_uity, Government 
do) not propose to re·open any cue. 

Information promi.ed in reply to atan'ed qU68tion No.. 105, 48ked by Bhaik'lt 
Rafiudrljn Ahmad Siddiquee. on the 16th Nfl'DembeT, 1940. 

IMPROVEMENT IN THE INDIAN CATtmINGSnnM OF TIlB AS!,;Alf BENGAL 
RAILWAY. 

(a) Y •. 
. (b) The chanae ronn.teof· paaeellfel'l in tl'aiUI bWli .... ed aerated w.ter. d. 
Ice, etc., by vendors at staLiona inateadofb, travellinc V8lldon. Ameag the improve-
.mr,nte . are' .t.hat aU aerated _tera for ..Ie will be lupplied bOIl1 OM"oa.rce ,.Ii, • 
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hil,h .t&ndard of qua, wiM. lie enaareA, _Ie .pace ia ... be. for. JIMIIIIIerII on, 
tra1D8. A catering ulipector with medical qaalUlcatiODI i. to iDIpeet aDd repori GIll 
the ~ l I D. of Illdiatl refraahment room. aild .tal1l, aDd it baa beeft &I'I'aDIN too 
proVIde .1Ich roome aDd ltau. at additioaal .tatiODI. 

Information rwomi'e4 in reply to unBtaTTea qUfJltion No. 81 ",ked by Bhai 
Parma Nand on ,the 16th Novembn, 1940. 

POLIOY OBBERVEI> BY THE GENERAL MANAGER, EAST INDJAN RAILWAY, IN 
THB MATTER OF CATBRING CONTRACTS. 

(a) The General Manager distributed a nota but the quotation given in the Honour· 
able Member's queation i. not aceurate. 

(b) No. The contract was given prior to March, 1940. As regards the HCOnd ~ , 
I understand the change war; in rursuance of the policy of avoidin, the I1Ib .... iODJ 
of contraota on a oommunal basil. 

(c) No contracta have been given to Messra. Ballabdas IshwardaBs, since March" 
1940. The IIICODd part doe. not, therefore, arile. 

Id) Yes; aa re,ards the second ~ , the A n ~ on decided to employ one. 
contractor to cater for all communltlea, and a Muslim contractor was choeen; B. 
has a ltatr of Hindu 88"anta to cater for Hindu Itudenta. 

Irr./vT1nation promised in reply to .tarred que.tion.a No •. UtI, 142, 14.3, 144, 
145, 146, 147, 148, lSD, lSI, 152 and 153 a.ked by Haji Chaudhury 
Muhammad Ismail Khan on the 18th November, 1940. 

PAUCITY OF M'UBILIJII&Ili' 'l\BB. S:rUF OIl' THE OOE1UAL VEl'£lUNA.RY RltsuBOB 
INSTITUTE. 

No. Ifl.-(a)-(c). Infonnation in regard to permaDent non·gazetted .tatr i. giVllJl; 
in the tabl811 below. Clan I and class II POlts have been excluded as the orders· 
regarding IlOmmunal reprelentation do DOt apply to them. 

(n.) Strength. of pennanent non.gazetted .taB in each grade on bt April, 1933. -

erioal St&ff Cl 

o ther Staff 

L aboratory Sta« 

arm Staff F 

ngineering Statf E 

Medi 

v: 
cal Staff 

eterinary Statf 

Total 

] 
0 
~ -
33 

1 

9 

12 

13 

3 

36 

----
106 

= .§ 
'0 iii = ~ is :::s -- --
24 , 

1 · . 
2 1 

8 2 

13 · . 
~ · . 
9 HI 
~ _ ... -

69 23 

.; d .. . ~ ~ 
~ = 
.~ 

!:"' f 
~ 

~ 
'0 !>II 

~ = = ... IZl -< C 
I--- -- ~. 

4 1 · . · . 
. . .. · . .. 

6 . ' · . 1 

1 1 · . 
. . .. ., .. 

1 . . .. · . 
7 1 1 1 

----- ~ ---
18 2 I' 2' 

No Imperial' Couocil of Agricultural Researcb Scbemea were in operation at the I~ 
tute before 1936. 
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.' ~  ........ . o n I ~ lIIIICle ftuD ye .. "to yer.r .... 18M. ". : 
"". I ~ .  . . ,: .. , .  • .. • ~"" ". '. 

: 

-t" ! 4' , 
tI: Il., . 
Indir.n Anglo-

y .... Hindu. Muslim. Quoie. . Sikh.· I_ian. Others . 
tiau. 

193' 1 .. .. · . .. 
1935 1 .. 

I 
' , 1 

'. 

il9. .. 3 1 1 .. .. . . . . . 
1937 .. . 2 .. .. .. · , , 
1938 4. 2 

1939 I) 3 1 ,  , 1 

'----_. --------------------
~ 

Total 16 6 2 II ,  , · . 
" 

I' (c) ProportiOD 'of Mualim. in each elas!. of DOD-ga.zetted permanent;-staff . 

. . ,. 

-

·OJerioal staff 

.otIiBr .wi 

Il.baratory staft' 

IF_iPaft' 

.Kedioal staff 

,BDcineering etd' 

'VeteriDr.ry .taft' 

-
-(d) No_ 

(e) Y._ 

1934 1935 

16'6% 17'1% 

60%  60% 

11'1% 11'1% 

23'1% 16'7% 

Nil Nil 

Nil Nil 

'1-2% '2-'% 

.. 
1986  1937 1938 1939 

------

20'5% 15'4% 13'9% 18'4% 

60% 50% 50% 

liil Nil 5'6% 12'5% 

9'1% 18'1% 20%  20% 

Nfl Nil NtL Nv 

7-1%  7-1% 7-1% 8'3% 

46'7% '6'7% 48-3% '4'8% 

. (fl The n~~~ Of Mualiml taken .. ' a whole inereu. ad from 21.7 in 1934 to 
:2Ik6:;m January .1ilW, ucluding76. per eem. •. -UI. Imperial ~ l  of· Agricultural Be-
_rob. Behanes. . ,0: .' ,. ,  " .: . 



P",UOl'l'Y <tF MUSLIMS INTJIE STAFI' 01' THE IMPBBl.u;YBTJlBIlUBY Rl l ~ I 
InTITtl'TJl. 

No. 142.--(11.) and (b). The information IS !liven in the table below:-

I 1934 1935 1936 1937 1938 1939 

ai .~ oi .n ..; .n .5 rD e t s ·t E " S ri a; i a; 
~ ;.:: i 1 ~ ;.:: .~ := := ·s '" '5 'c; , I§' '1J " := 'C> ::;:J ;Il --- ~ :s ; ;Il ; ,;Il I::: ::e 1:1 8' aI ;... <l ;... ~ ;... ~, '"' ~, .~ : ~ > ..c :.: ..c :,; ..c > ..c ;.; 
S ] a; ] ~ "C a; ] O! ] 'j 'i ... ... .£ ... .'0 a 0 ~ ~ ~ '0 ~' ~' ~ ~ .~ Eo< , . Eo< Eo< "" I 

:()J$'ioal staff 3 1 Nil Nil 4' 1 4 .. 3 1 8 4 
Other staff . ) 1 Nil Nil Nil Nil Nil ,Nil 1 · . Nil Nil 
Engine&ring Btaff Nil Nil 3 .. 1 1 Nil Nil 1 · . Nil Nil Meclicaietaff , Nil Nil Nil Nil Nil Nil Nil Nil 2' · . Nil Nil Farm staff , Nil iNil 4 2 8 2 , .2 3 1 2 1 
Laboratory st!lff Nil Nil 2 , , 1 .. 3 .I, " ~  .2 8 2 
Veterinary staff 4 , , 3 2 2 . , 2 . , a' 2 7 1 

- -- --Total 8 2 12 4 16 4 13 3 .19 (l 25 9 
{oj The Director follows the order" is,sued by the Goverriment 'of India: The order 

of rotation followed is in accordance with the communal roster preScribed in paragraph 7 
~  Melllorandlolm of Supp1llmentary lWitructions connected with the c:lrdersoOnt&ined 
In the llome Department Resolution No. F. 14/17-B/33-Ests., dated the 4th July 19k, 
copy of which is available in the library of the Rouse. " . 

'PAUOITY OF MUSLIMS IN THE STAFF OF TnE IMPERIAl. YETERlNARY RESEARCII 
INSTITTJTE. 

No, l~,  Two lower temporary posts oarrying pay of Rs. 30 and RI. i6 
l'elpecti vely have been classified aa superior posts. 

(b) No. 
(c) Doel Dot arile. 

PAUCITY OF MUSLIMS IN THE STAFF 'OF 'TilE IMPERIAl. YETJmINARY RESEARCH 
INSTITUTE. 

No. lU.-(a) No. 
(b) and (d). Seven but aU were recruited before 1930. 
(c) None, 

PAUOITY OF MUSLIMS IN THE STAFF OF THE IMPEItIAI. VE;TERINARY RKSEARCH 
INSTITUTE. ' " . 

lI ~.: ~ ,  and (b). Excluding ~ Il ~ potts, one Hiodu, ~  ~ ~ 
miDiltarial officer with twenty years ptllfact.ory lervice and certain ... entiaJ. upen-
ence, Wil.l appointed to a gazetted polt. 

(c) No. 

COMMUNAL COMPOSITION OF THE STAn OF THE I'M'PERIAL VETERINARY 
RBSEARCH INSTITUTB. 

No. l ,~'l'  time. and labOur ilivolveain the preparation of ~  ~ , , . ~ 
'met wiD not be commeni1U'&tawitb. the value of the information when dcc.pU.d. 
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MUSLIM DuS8BB8 PBOlIOTBD AT LABORATORY ASSlS'1'A5'ft IN TBB IIIPBBL"" 
VBTBRINARY 1iBaABcIB INSTITUTE. 

No. 147.-(&) Two moe 1934. 
(b) One. 
(c) In mUing theM promotiona due conaideration 11'.' paid to ..monty and lin ... 

PAUCITY OF MUSLIMS IN THE STAPF OF THE IMPERIAL VETERNARY RESEARCH 
INSTITUTB. 

No. ~.  and (b). One post of Deput.y Ranger and 2 of TecbDica1 AIIiataDl 
are vacant. Theae posta will be filled with dUB reg.rd to t.he exiltiDg ordera regard-
iDg COIIIJaanal repreMDtat.ion. 

PAUCITY OF MUSLIMS IN THE STAFF OF THE IMPERIAL VETERINARY RESEARCH 
IN8'1'1TUTB. 

No. 160.-(.) The preeent percentage of Mualim. in each cia. of eerrice, iDOludiIaC 
Imperial Council of Agricultural Be_rch Schemea is :-

Clerical staft' 
Other staff . 
~ o  staff 

Teobnical ASliBtant& 
Farm.taff . 
n~.  • 

Veterinary ataff' • 

18·' 
50'0 
21·, 
30·0 
33·3 
It-Ii , ... 

(b) The ordera contained in the Home Dep.rtment retIOlution of the 4th July 11134 
apply only to direct recruitment, and no percentage is prescribed for Muslim. in .. 
Department .. a whole. 

(c) and (d). Out of 8 Technical A .. ~  in the Anim&l Nutrition Beot.ion, II 
are l(u.lim.. The recruitment it in accordance with the oammunal repre-atiOD 
ral ... 

MUSLIMS IN THE POULTRY RESEARCH SECTION OF THE IMPEaIAL VETERDlAaY 
RESEAllCH INSTITUTE. 

No. 151.-(.) 2 poets have been filled, one of which i. held bf & Mulim. 
(b) The number of non-gazetted officera in the whole Inatitute drawing .,. 100 

and above i8 43. Of these 9 are Mualims includiug 6 permanent. oIiOlll'll. 

PERMANENT MUSLIM VETERINARY INSPECTORS IN THE IMPERIAL VJ:TERINARY 
R1UlBARCH I NSTJ'l'UTB. 

No. 151.-(.) In 1934 there were eleven permanent Veterinary Inapectora and three 
are eleven now. No permanent Veterinary Inapector iI • Mualim. 

(b) One Veterinary Inapector was promoted but he 11'&8 not • Mllalim. 
(e) The dutiea of Veterinary Inapector. are to auilt the Superior Oftlcera in ~ 

ill! ·witll problema JI'II'IIainia« to ADimal Bubandry ancl re_reb. 

MUSLIM CLERKS IN THE IMPERIAL VETERINARY RESEARCH INSTITU'rE. 

N •. 118.-(&) 46 of whom 9 In Ihalilll,. 
(b) Government have no r-. to beHevl th.t Mualiml .re treated llDf.in)' eitlaar 

in the matter of a,ppoiDtment to :yacueiel filled bl' clirKt recruiUun' or ia the 
m.tt,r .of promowon.GOVemD1eDt ve DOt prepared to .• ppmm • Cognni,li_ b. ~ 
alway. willing to inve.tigate .pecific compl.in .... 
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jrajoTm4tioa promi3M in reply to unstaT1'Bd quution No. 86 ~  b!l 
Mr. Muhammad A.har Ali on the 18th November, 19«J. 

,APPLIOATIONS FOR SANOTION OF THE GOVERNOR GBNERAL UNDER SECTION 270 
OF THE GOVBRNMENT OF INDIA AOT, 1935. 

(a) 14. 
(b) Consent _. given in 9 casel and refused in 4 C&Iee. One cue iI UDder oonai-

deration. 

MOTIONS FOR ADJOURNMEN'l'. 

Mr. Prelident (The Honourable SilO AbdurRahim): I have got notices 
for a few motions for adjournment. The first· is in tht: name of Sardar 
&nt Singh. 

(The Honourable Member was noi present.) 

ALLEGED EMBEZZLEMENT IN THE MULTAN DIVISION OF THE NORTH WESTEItN 
RAILWAY. 

Mir. Prelld8llt (The Honourable Sir Abdur Rahim): The second is in 
the name of Dr. Sir Ziauddin Ahmad: he wishes to discuss a definite 
matter of urgent public importance, namely: 

"The failure of the Government of India in not taking effective .tepa to recover 
ten lakhs of rupees embezzled in the Multan Division of the North Western Railway." 

When did this embez2'.lement take place? 

Dr. Sir ZlauddiD Ahmad (United Proyinces Beuthem Divisions: Mu-
hammadan Rural): The embezzlement hall been going on for Borne time; 
but attention waR first drawn to it 

Jlr. President (The Honourable Sir Abdur Rahim): How long has it 
been going on? 

Dr. Sir Zlauddln Ahmad: Inquiry will show how long it has been going 
{In, but public attention was drawn to it by an article published in the 
Eastern Time3 and that article was very indefinite; then I wanted to 
make some further inquiries about it. and the moment I got 

Mr. President (The Honourable Sir Ahdur Rahim): When ~  
article published? 

Dr. IJir Zlauddbi Ahmad.: The article was published on the '8th. Nov-
iMiber. 1940. But the ar:ticle was rather n ~ n , arid the moment I 

~ .. * Refuaal :of -the aoVtlnuhent to give ·the infOl'lll&t.ibn in answer ~ Sardar Bant 
~ '  starredqaestion .)lo . .216 (a) of the 21. 'Noftniber: 1940, relatinp; to .. the 
Dumber of variou8 communities proceeded against under the Defence of India Act. 
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.received this information I wanted to make ~ inquiriel, .and the 
moment I got further facts immediately I tabled the motion of adjourn-
ment. I did not waste a single day. 

Mr. PreBldent (The Honourable Sir Abdur Rahim): When did t.he 
Honourable Member satisfy himself of the correctness of his facts? 

Dr. Sir Ziauddin Ahmad: On the day I tabled the motion. It w. 
tabled some days ago. 

Kr. President (The Honourable Sir Abdur Rahim): And the Hon-
ourable .\Lember says that no steps have been taken with reference to this 
embezzlement? 

Dr. SIr Zlauddln Ahmad: My information is that three persons were 
dismissed. This was known beforehand in ,Tune, but we did not know 
why they were dismissed: then came this article in the Ea8tem' Timu 
in which there was some mention of the details of this embezzlement, but 
it was of an indefinite nature and then I tried to find out more facts; 
and when I got some facts I tabled this motion. 

Kr. President (The Honourable Sir Abdur Rahim): Is objection taken? 

The Honourable Sir Andrew Clow (Member for Railways and Com-
munications): Yes. Sir. I object to this motion in any case; but I submit 
it is not either definite or urgent, I cannot see what is definite about it: 
I am not aware of any ten lakhs of rupees that I can recover: if I were 
aware of that I should certainly hasten to do so. There have been cer-
tain . i.rregularities on this division; and. there are two entirely distinct 
cases, in one of which Government have already taken action against 
certain officers; the other is under inveflti!Zntion. I nm not clear what my 
Honourable friend is referring to; and, in consequence, I submit that it 
is not a definite matter of urgent public importance. 

Dr. Sir Ziauddln Ahmad: I will describe details. 

Mr. President (The Honourable Sir Abdur Rahim): I think the objec-
tion is well-founded: it does not appear to be definite. 

Dr. SIr Zlauddtn Ahmad: May I mention thoBe two definite cases 
now? I have got them before me. I could not put all of them in the-
wording of the motion. The cases are very definite cases. 

Mr. Preltdent (The Honourable Sir Abdur Rahim): Yes. 

Dr. Sir Ziauddln Ahmad: There was a ballast, whiCh was sold to one-
~on o  for Rs. 200, and that .contractor re-sold it for Rs. 20.000, 
There is another definite ~ . A certain ballast was kept in a place, 
hut ~  of using it for Railways it was sold to the roads by the con-
tractor. Then the third is that materials were drawn from the storee: 
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for building a ceriain hOWle",antl:that material wn .:nfticilnt to.-build 
two new o ~ I have got definite instaneel before me . 

:.t. PrtIIl41nt (The Honourable Sir Abdur Rahim): In my opinion this. 
matter is not definite nor . . 

Dr. Sir Zlaud4iD Ahmad: And Dot of· public importance ? 

]lr. President (The Honourable Sir Abdur Rahim): It is neither defi--
nite nor urgent within the meaning of the rule. Therefore, the motion 
is ruled out. 

RUSTICATION OF MR. M. FAROQUI AND MR. D. SANGHI FROM THE UNIVER-
SITY 01' DELHI. 

Mr. President (The Honourable Sir Abdur Rahim): Mr. Muhammad 
Azhar Ali has given notice of a motion of adjournment to discuss a matter-
of specific, urgent and public importance, namely: 

"The rustication from the University of Delhi for one year ~  Mr. M. Faroqui 
and Mr. D. Sanghi, President and General Secretary re8pectively of the Delhi Pro-
vincial Students' Federation and the forfeiture of their degreee of the Muter of Art. 
and the Bachelor of Arts respectively. 

I should like to hear if there is any objedion to it because I quito 
understand that the University of Delhi is an autonomous body, but the 
difficulty I find is that we have held all along that a motion can he dis-
alIowed only by the Governor General on the ground that it ib not a 
mutter for the Governor General in Council. 

Jlr. J. D. Tyson (Secretary. Department of Education, Health and 
Lands): Sir, I object to this motion on t·wo grounds, first, the faot.. are-
not entirdy as stated, and, secondly . . " . 

Mr. President (The Hono ~  Sir Abdur Rahim): The Honourable· 
Member is objecting to this motion? 

Mr. J. D. Tyson: Yes, Sir. I object to this,on t.wo ground13 ; the first. 
is that the facts are not entirely 8S. have appeared in the newspapers and: 
as ~  in the motion, and secondly, because . . . . 

Mr. President (The Honourable Sir Abdur Rahim): Are they iub-
~ n n~ correct? 

Mr. 1. D.TyIOll.:. Well, the fact that two student.s have been rusti-
cated is correct, but. that their degrees have been forfeited is not. danect-. 

Mr. Prutdent (The Honourable Sir Abdur. Rahim): That is not cor-
rect? 
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I .,. .D.~n: No, :8i1'. ,Tbentbe order .. as paaaed by a:campetent 
,officer of an autonomous,' body. That ,i. t1be I900nd ground. 

,Kz. Preli4ent (The IJono.urable Sir Abdur Rahim): ' .... objectiQD has 
been taken, those who are in favour of leave ee;.ng ~ -will '. ,in 
-their places. 

(LeBS than 25 Members role in their seats.) 
As less than 25 Members are in support of leave being granted, leave is 

refused. ..... 

BANNING BY THE GOVERNMENT OF BENGAL PUBLICATION OF NEWS OF HUNGER 
STRIKES IN JAIL, ETC. 

Mr. President (The Honourable Sir Abdur Rahim): Dr. P. N. Banerjea 
has given notice of a motion of adjournment to discuss a definite ma.tter 

·of urgent public importance, namely, the issue by the Government of 
Bengal of an order under the Defence of India Hules banning publication 
within the province of nevI's of hunger strikes in jail or of any procession, 
meeting or demonstration in that connection. I suppose this order was 
pal5ll8d. in accordance with the ordinary administration of the law, is it 
not'? 

Dr. -l' .... Banerjea (Calcutta Suburbs: Non-Muhammadan Urban): 
'The Defence G,f India is a central subject and the Provincial Govern-
ment . 

1Ir. Prelldent (The Honourable Sir Abdur Rahim): But I suppose it 
is for the executive of anv Provincial Government to adrniniYter the law, 
is it not'? The n ~ on of the law is in the hands of the local 

.authorities, is it not? 

Dr. P. If. BaDerjea: Under the control of the Government of India. 

Kr. Prelldent (The Honourable Sir Abdur Rahim): Supposing an order 
is passed by 8. Ma¢strate in Delhi in the ordinary administration of the 
'law, is it liable to be reviewed by this House? 

1Ir. K. S. ABey (Berar: Non-Muhammadan): An exception is pro-
vided for it. If a judicial order is passed, it stands on a different footing 
altogether. 

Kr. PreIldeDt (The Honourable Sir Abdur Rahim): Even if an execu-
tive order is passed in accordance with the law? 

:Hr. K. S. Ane)': If it is under the control of the Central Government, 
then this House is perfectly justified in taking cognisance of it. 

Kr. Prel1deDt (The Honourable Sir abdur Rahim): There is a ruling 
of mine with reference to a certain order pas!1ed under section 144. TbiA 
is what I said: 

~ ia II: well est&bliehed parliamentary ~l  that an order 'pa.sed ,In the ordinary 
admmatratlon or the l ~, whether by, a judIcial authority or 'by a M"gietrate or bv 
any. other lawfully constItuted authorIty, cannot be the lubject of an adjournment 
"motIon." 

. This ruJing is in accordance with the parliamentur:v ~~ ~. 
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Dr. P. N. BlDerjea: This order is under rule 21 of the Defence of 
India Rules. 

JIr. President (The Honourable Sir Abdur Rahim): The Bengal Gov-
-ernment ill authorised to administer it. 

Dr. P. N. Babtrjea: :aut' subject to control by the Central o~ ~' 
ment. . . . . 

Kr. President (The Honourable Sir Abdur Rahim): That I do not 
know. Can :vou appeal? Is there an appeal to the Central Govern-
ment? 

Kr. )1(. S. Aney: No appeal. 

)l(r. President (The Honourable Sir Abdur Rahim): This motion must 
be disallowed as the order in question was ll ~  by the Government of 
Bengal in the course of ordinary administration of the law. 

ELECTION OF A MEMBER FOR THE GOVERNING BODY OF THE 
INDIAN RESEARCH FUND ASSOCIATION. 

Kr. President (The Honourable Sir Ahdur Rahim): I have to inform 
the Assembly that. Dr. P. N. Banerjea has been electerl to the Governing 
Body of the Indian Research Fund Association. 

ELECTIOK OF MEMBEHS TO THE RTANDING COMMITTEE FOR 
THE DEPAHTMENT OF SPPPLY. 

Mr. President (The Honournblt> Sir Abdur Rahim): I have also to 
inform the A l~' that. l\pto 12 Noon on Friday, t,he 22nd November, 
1940, the time fixed for receiving nominations for the Standing Com-
mittee for the Department of Supply, five npmina.tions were received. 
Subsequently two members withdrew their candidature. As the number 
-of remaining candidates is equal to the number of vacancies, J declare 
the following to be duly elected: 

1. Sir Abdul Halim Ghuznavi, 
2. Pandit Nilakantha Das, and 
3. Dr. Sir Ziauddin Ahmad. 

STATEMEN'l' LAID ON THE TABLE. 
LOWEST TENDERS NOT ACCEPTED BY THE HIGH COMMISSIONER FOR INDIA IN 

PURCHASING STORES FOR THE GOVERNMENT OF INDIA. 

ft, 1t000oarable· Dlw&li .&bSdUr Sir' A. amuwami lIudaUar (Member 
'for Commerce and Labour): Sir, I lay on the table a statement' fumiflhed 
by the High Commissioner for India showing all cases in which the lowest 
tenders have not been accepted by him in purchasing stores for the Gov· 
~ n  of India during __ .~ lll :  ended the 30th June, 1940: 

• 
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HIGB OoJOlI8810NBR 

INDIA STOBB 

AuTIUOT 01' OASBS in whioh tenders for stores demanded by the Central 
of the goods demanded. were aooepted on the grounds of superior 

inspection, quicker 

Store. ordered. 

HALF YEAR ENDING 

eo."..,. N="". J ~. of --. 
Amount 

of 
oontract. 

PART A.-Oasu in whi.ch lower foreign tenders, including British tenders, 
ten 

NiZ. 

PART B.-Ct18fS in which the discrimination 

~. TOOlroom.) Z. 789/375/21-5-40. 
I' Centre Belt drive 
No.2. 

£ 8. d. 

Dean Smith & 854 0 0 
GraDe, Ltd. delivered at 

VieeII, leg 4' No . .17. Z. 761/13604/20·5-40. MOleN Ltd. 

NiZ. 

Ntl· 

worlal Keighley 
(BritiBh) 

37 19 8 
(Brit.b). 
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.. OR INDIA. 

DBPARTMENT. 

Government, other than the lowest complying with the technical desoription 
quality. 8uperior tru8tworthinela of the finn tendering, greater facility of 
delivery, etc. 

3<mI JUNE 1940. 

~  not 
accepted. 

Reuon for aoceptanoe. 

loreign made goods, Mile been 'U cuide tckollll or pGrliallll in la"o"r 01 Brit.,,. 
der,. 

Nil. 

i, beflWeen Briti,h jinnB only. 

£ 8. d. 

706 0 0 
f. O. b. 

(Briti8h) 

36 2 6 
(British) 

The lowest tenderer required 52/54 weeb for delivery. All early 
delivery wu of theutmOllt importanOfl the order "u placed with 
next lowest tenderer who offeNd delivery in 36/38 _kll. 

The two loweat tencierere eacb required 6 mODthe for deJiTery. Th_ 
third lowest offered 10 of 17 vioea from lltock aDd u ~ difr __ 
in price wUllmall their tender wu.-pted for the full quantity. 

i8 betv;een loreign firms only. 

N.l. 

Mve bee" ,et Mille in IMo"r olloreip tender,. 

Nil. 

.1 
• 
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THE EXCESS PRO}<'lTS TAX (AMENDMENT) BILL. 

The Honourable Sir Jeremy Kalsman (l'tnaDce Kember): Sir, I move: 

"That the Bill to amend the ExcelS Profits Tax Act, 1940, &I report.ed b1 th .. 
Select Committee, be taken into consideration." 

Sir, as will be seen from the Report, the Committee has only found 
it necessary to make Ii few verbal eb.allges in the Bi.Ilas referred ,to them. 
The only point of any substance ww.cbmight ~ l  ·this House arose" 
in connection with clause 9 where the Bill gives power. It is sulrclauH6 
(d) which inserts a new rule, rule 11, in t::lchedule 1 of ~  Act. The 
effect of this amendment is to give power to the Excess Profits Tax Officer, 
when he finds that It large SUUl has been debited against the o ~ of all 
accounting period-it gives him power, if those expenses are of a nature 
which do not properly belong entirely to the period in question, to ·distribute-
that suni over other periods and thereby to reduce the amount which is 

:~"  against the profits of the aMOUnting period in question. Now, 
as' WllS mentioned in the Kotes on Clauses, that provision is calculated to· 
work both to the Ildvanta-ge of, the assessee in certain cases and to the 
advantage of the revenue· We actlluHy have had an important case in 
which ,u.heavy itew of expellditureor obsolescence which occurred or ~ 
liable to occur in an accounting period was due on equitable grounds to be 
so re-distributed that part of it fell in the standard period with the result 
that a more equitable computation ofl the excess profits was liable to be 
made if this power were given to the Excess Profits Tax Officer. But 
apprehensions were expressed on behalf of the assessees thllt this was a 
new and wide power which would enable the Excess Profits Tax Officer to 
override many of the rules which apply in the determination of profits for 
income-tax. That certainly is not our intention; in any case, the Bill 
provides for an appeal to the Board of Referees. Also it has to be 
remembered thllt this is practically the only provision which exists or 
which will exist in our exceS'S o ~ ~ legislation to safeguard the 
revenue against a type of aotion whloh.'UIlifprtunately became familiar both 
during the currency of the last excess profits tax 'many :years ago and also 
in more recent experience in the United Kingdom. In foot, we have taken 
this provision from the legislation in the United Kingdom. It was 
o n .~  in the absence of such a provision it would be open to the 

~ ,. n he found thl\t his profits fora particular accounting period 
were likely to be large. to embark in' that period on expenditure of u 
kind on which he would not normullv have embarked or to an ext.ent to· 
which he would not hllVe gone in no~ n l times. That expenditure may 
be of a nature which under the ordinurv in("ome·tux procedure is admissible 
as reasonable deduction from profits. The only point that arises is whether-
it was reasonable for him to incur such very large expenditure of that 
nature in this particular year. ood even if it was reasonable for him to 
incur it in this particular year, is the whole of this expenditure a fair charge 
against. the profits of the year in question? Instances have been given 
in which, for example, a heuvy repair programme is embarked on in a 
particular year. Repairs and reoonciitio,ni.nl- J;llay be undertaken, which, 
whilst they are no doubt legitimately debitable to revenue, constitute a 
programme which under nonnal circumstances would not be undertaken 
out of the revenue of one single yetrr· Well, Sir, in the absence of a pro-

• vision of this kind the re'Venue authorities would be helpless to deal with 
~. oftho.t 1l:1oiriiri(rto-secure an equitable-l'Mdjustment on beha.lf of 
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the revenue. I!'or this reason I do recommend to this House that thia 
provision should definitely stand as it does in the Bill &s reported by the 
Select ConW,littee. There are no other points of substance which arise 
from the Report and I do not think I should detain the House further. 
Sir, I move. 

Kr. President (The Honourable Hir Abdur Rahim): Motion moved : 
"That the Bill to amend the El[ce .. :Profit. Tal[ Act, 1940, a. reponed b1 the-

Select Committee b. taken into con,ideratiolL" 

Mr. )[uhammad Albar Ali (Luoknow and Fyzabad Divisions: 
¥:uhammadan RUral): Sir, when this Bill W8'8 introduced in this House,. 
we did not preSR Ollr points inasmuch as we knew that the great business-· 
men in this House at leaRt were sitting on the Helect Committee.. I am 
glad that those Honourable Members of this House, who are' men -of 
great business acumen. have examined this Bill. and they find it not very 
unsatisfactory. But still there are two points which I would like to· 
touch upon. The first one is about the retrospective effect given to this 
Bill. I thillk thot it may work >l little hardship, it may be difficult for· 
IJ'Ccounts to be Bulficielltly adjusted. Therefore. I submit that if this-
excess profits tax is to be levied under this Bill, as from the time when 
the Excess Profits Tax Act came into force, it will involve hardship to-
the people. The other point is this There is a minute of dissent by my 
Honourable friend. Dr. Sir Ziauddin Ahmad, wherein he says: 

.. There exists a.t present a tendency to spend large suma of money in extravagant. 
bllildings. decoratinns and onll{'c·eHRlIl'y equipments with the object of showing lower 
profits. I n the asseSRment of excpss profits tax, nnnp.cessary p.xpenditure of ~  .. 
vagi>nt nature should be excluded." 

I think this is a point which the Government should take into consider,,-
tion. It iR quite possible. as the Honourable the }<"inance Member hss 
just said. that ordinary repll1rs may be permissible. but if great buildings 
are taken up and p"ofits are shown less-and that profit is spent on great 
buildings and unnecessary equipment-equipment may include very valu-
able furniture. equipment may include other things that ought to be ex-
cluded. Therefore, I hope that this note of dissent will be considered hv 
the Government in the light in which my Honourable friend has put it.. 
I would press these two points for the consideriltion of the House. 

Dr. Sir Ziauddin Ahmad (United Provinces Southern Divisions: 
Muhammadan Rural): I would like to draw the attention of the Honour-
able the :Finance Member only to two points to which I have already made 
some reference, one on the occasion of the Finance Bill and the other 
on the occas?in 011 t?e ~ on of the l~  A~ o n  Committee Report. 
The first pomt, whICh I said also when thiS BIll was Drst introduced, is 
that he ought to have exceeded the quantum of the excess profit. He 
had a surcharge of 25 per cent. on all n~  of taxes except the excess 
profits tax and this is one of tne taxes which ought to have been cent per 
cent, n.ot 50 per cent, which is not enough. Now, I am not rea.Uy 
taking llim by surprise. Cent per cent. is a reasonable suggeatiQn and 
this for two reRsons. In the first place, cent. per cent. is the tall' in 
Englll'11d on the excess profits. _ I ~o !lot .think we should have anything 
low.er, th,n that. The second thwg- 18, It Will automatically solve anwnber . 
of difficulties which we raised on the Boor of the House about the Supply 
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[Sir Ziauddin Ahmad.] 
Department. After all a tax of cent per cent. on the excess o~  will 
remove most of the troubles and difficulties of his Honourable colleague-
iD. the Supply Department. I do beseech him to consider very seriously' 
that he should increase this excess profits duty from 50 to cent per cent. 
Even 62t per cent. surcharge will not do. We want cent per cent., 
nothing 'abort of it. 

The liIecond point to which I would l ~ to draw the attention of my 
Honouraule friend is the provision of section 6 (£) (d) to which I referred on, 
the occasion of the discussion \)f the l~ l  Accounts Committee :6eport. 
There I ahowedhim that my friend, the Finance Member, 'admitted that 
he had made 11 mistake in putting down this particular clause or in aiviDc: 
his consent to it. If! the ullstake was made, as he admitted.. indirectly iu. 
the Public Accounts Committee, it is high time for us to correct that 
particular mistake by omitting sub-section (d) of this particular clause. 
In fact, it would have been simpler if these accounts had been olliculat·)d 
on the average of the last four years which I myself suggested when 1 
moved an amendment to this effect when this Bill WIlS first considered. 
It was not accepted by the House at that time. I think when an. 
amending Bill comes in it should be cOllsidered ill the light of experlenee: 
gained. Therefore, these aTe the two points to which I wish to draw-
attention. There is one point more and that relates to the amend-
ment which I have tabled. It is a fact that at present there is 8t 

very great tendency to misuse the profit in order to show lower margin 
of profits. My friend may tell us that we have given instructions to the 
Income-tax Officers but to my mind it is not enough. There ought to b. 
explicit provision to this effect in the Act itself. so that the assessees 
may practically put themselves on their guard and mwy not do a thing of 
this kind, which is now being done. I will enlarge on this particular' 
point when I move my OW11 amendment alld give definite instances to 
Bhow·how the assessees Ilre tr.ving to evade this excess profits tax. With 
theBe words. I resume my seat. 

JIr. L&1cha.nd .av&lral (Sind: Non-Muhammadan Rural): I want to· 
touch briefly on one or two points in connection with the Bill which is· 
now being enacted which will cause inconvenience and harassment to the 
persons who have to pay this excess profits tax. Sir. it is said that ordinary 
repairs would be allowed. but anything more, which would be considered as 
unnecessary or extravagBtnt, should not be allowed. Now, in the first 
place, what that expense would be, which is beyond ordinary, is a question, 
which ought to have been defined. and it would otherwise be very easy 
for the income-tax officers to do as they like, at their discretion. The 
income-tax officers are known not to consider questions in which bhe-
income-tax_ is reduced. but they consider generally the questions in which. 
it is increased. From that point of view. it is necessary that there ought 
to be some rules laid down to guide these officers. Otherwise, at ~D ' 
time, they will Bay this expense is not ordinary at all, and they will not 
give any deduction with regard to that expense. I submit that at present 
we are leaving everything absolutely in the hands of the income-tax officer-
who ought to be controlled in some way. I expect, therefore, that ~  
Central Board of Revenue should make certain rules· under this proviso-
and at any mte put down certain lines bv which one could ensily understand 
88 to whB'li is expensive and what is ~ n . Now, it may be that a: 
mILn might build a house and have some ornamental structure: over it .. 
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"'Which may be necessary. Then, to say whether it is unneceu&ry or not 
IS left to be decided by the income-tax o ~  who can hold one "!'ay . or 
the other. 'fhere ought to be something whlch would show us that Justice 
has been done. If it were to be said that there will be an appeal, we have 
known how appeals are decided. The first decision that is made hl 
,generally upheld by these appellate officers, and in this ~  the ~~  
officer will not be in a position to know whether the repairs or a.ddltlons 
that one has made are such for which no allowance should be gIven. I 
would, therefore. request that 8<;>me rules or some instructions of that 
nature should be made. 

The Honourable Sir .Jeremy :B.ai8man: As regards the first point taken 
.by Mr. Azhar Ali, namely, retrospective effect and the possible hardship, 
I should perhaps point out that we have not yet made assessments tmd 
that the Act as amended by this Bill will be the enactment which will be 
.applied in milking assessments, so that no question of hardship can arise 
from the fuct that these amendments will have retrospective effect,. 

I 11Il) grateful to Sir Ziuuddin Ahmad for his constant concern for the 
revenueund I am very interested to hear that he is entirely in favour of 
a cent per cent. excess profits tnx. I know he will not expect me to 

..enter into' It full exposition of my views on that point at this time but I 
am certainly intf'rested in what he thinks on this subject. 

Hf' raised the point about the standard period and the mistake which 
I made !It the t,ime of the plissing of the original Bill. Well, Sir, we are 
lill hurrllln and I do not pretend not t·o make mistakes but since this 
House dea-lt with that point and decided to extend the additional opti:ln 
to the aSSCSl.'lces, I am afraid that it would be little use for me now to put 

. 011 the cloak of rcpentanC'c and come to this House and hope that they 
would guide me on to paths of greater austerity than those which 1 followed 
at thnt time. Sir Ziuwldin .\hmad referred to his Note of Dissent. und 1 
regret to suy that owing to the wa.y in which it has been printed, although 
I ought to have noticed it, I did not do so when I was making the motion 
for consideration but it is virtually the same point as that which is dealt 
with in Buh-cl!l'use (d) of l l'~  {) and if my Honourable friend moves the 
amendment of which he has given notice, we shall endeavour to exp'ain 
to himwby we cannot make a. provision on the lines which he suggests. 

As regards the issue of n on~ regarding the Ilpplication of new 
Rule 11 to Scbedule T, which waR the point dealt with by Mr. Lalchand 
Nav6'lrai, I can only say that that will be borne in mind and that the 
Board of Revenue will no doubt ·issue in,structions for the guidance 01 

.officers in applying that provision. 

Kr. PreB14ent (The Honourable Sir Abdm Rahim': The Question is : 
"That the Bill to amend the Excess Profits Tax Act, 1940, as reported by the 

:.8elect Committee, be taken into consideratiOD." 
The motion was adopteil. 

Clauses 2 and 3 were added to ~ Bill. 
Kr. PreB14ent (The Honourable Rir A ~  Rahim): ~  question is: 

. "That cla1Ue4 atand part of the Bill." 

Kr. J. D. Boyle (Bomba'\': European): Sir, I heg to move: 
"That in:part(d) of l ~ 4 of the nm, in ~ proviau to the propond .~l ll 

(8), .after the worda 'make any', occurring in tbe H'fenth line, 'the word 'ncb' .,. 
;nser!'PII. " 
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LlIk J. D. Boyle,] 
Sir, this is II. purely grammatical amendment whie.h ill designed to 

bring the meaning of the word .. modifications" in the seventh line into 
line with the use of the sume word in other portions of that clause. Rir. 
I move. . 

IIr. President (The Honourable Sir Abdur Rtlhim): The question is: 
"That in part ld) of clause 4 of the Rill in the proviso to the propoll8d lub'HCtioD 

'(II), after the wordR 'make any', occurring in the 6eventh line, tb.e .... ord 'Iucb' be 
m..erted." 

The motion was adopted. 

Mr. J. D. Boyle: Sir, I beg to move: 
"'I'hat in part (d) of clause 4 of the Bill, in the proviso to the propoaed .ub· 

_lotion (8), for the worda 'one month' the words 'forty-five days' be lubatituted." 

Sir, elsewhere in the Bill, in clause 8, sub·clause (c) and in clause \} 
in the new rule the period during whieh it is possible to put in an appeal 
h4l8 aeen increased to forty-five days. I do not know whether it was an 
-oversight here but to bring it into line with the provisions in the rest of 
the Bill for a t.ime-limit, I move that the period of one month be extenderl 
to forty-five days. 

JIr. President (The Honourable Sir Abdur Rahim) : Amendme-nt 
moved: 

"That in part (d) of clause 4 of the Bill, in the proviso to tbe propoaed lub· 
... ction (8), for the words 'one month' the word" 'forty-five da,..' be IUb.tituted." 

The Honourable Sir Jeremy Raiaman: Sir, T (lceept the amendment. 

JI[r. Preatdent (The Honoumble Hir Ahdur Hnhim): The question lR ~ 

"1'hat in part (d) of clause 4 of the BiU, in the proviso to the propOleci IUb-
.-88ction .(8), for the worda 'one month' the words 'forty-five day.' be aubBtituted." 

The motion W8S adopted. 

Ill. Preaklent (The Honourable Sir Abdur Rahim): The qUflstion is: 
"That elauae 4, .. amended, atand part of the Bill." 

The motion was adopteD. 
·Clause 4, as amended, was added to the Bill . 
. Clauses 5, 6 and 7 were add-ed to the BilL 

JIr. PreII4ent (The Honourable Sir Abdur Rahim): The question is: 
• 'That ela_ 8 .tand part of the Bill." 

Mr .•. L. O. GwUt (Bombay: European): Sir, in connection with the 
presentation of an application under this section, if, under present war 

'eU:cUIQstances o~  other beyond the control of ~  assessee, he ,!ere 
.~l  to present the whole ot Jais cue within the tIme llo ~ , I beheve 
the Central Board of Revenue will accept a provisional application without 
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the application becoming time-bl£rred due to I£bs6nce of preoise detail in 
.such provisional application. 1 would appreciate confirmation on that 
point. 

The Honourable Sir .Jeremy Balaman: If I understand the Honourable 
Member aright, his point is that whilst the assessee might be aware that 
he would wish to make an application, he might not have the whole of the 
material ready for such application and therefore he might be allowed to 
put in a provisional application within the permissible period and follow 
it up with further detailed material later? 

Kr. E. L. C. Gw1lt: That is so, Sir. 

The Honourable Sir .Jefemy lI.alam.a.D: Sir, I should think that would 
be reasonably within the administration of this provision as drafted. 

Kr. President (The HonounLble Sir Abdur Rahim): The question 18: 

"That clause 8 .tand part of t.he But .. 

The motion was adopted. 
Clause 8 was added to the Bill. 

JIr. President (The Honourable Sir Abdur Huhim): The 'question is: 
"That clause 9 stand rart of tJ-.4l Bill." 

Dr. Sir Ziauddin .Ahmad: Sir, I beg to move: 
"That in part (a) of clause 9 of the Bill, after the proposed provilO t.o Rule 1, 

ih .. following further proviso be inserted: 
'Provided fnrthel' that iLnf expenditure ilf extravagant lJature iJltended t.o 

reduce the profit shal not be excluded in the calculation of Exce88 Profit. 
Tax'." 

Sir, it has come to my notice that several companies, ill order to show 
lower profits so as to avoid or to evade income-tax, are n)w spending 
money in extravagant undertakings. They are building houses with 
marble floors and marble chips while in previous year!:! they were living 
in huts und corrugated iron sheets . . . . 

Kr. Lalchand Navalral: How many such cases have you seen '! 
Dr. Sir Ziauddln Ahmad: If I have seen one case, that is quite enough; 

the exact number does not matter; I have seen one. The other thing is 
that if a company has been spending money on decoratiollB which they 
really do not need or has been spending money in putting up new 
machinery while they know that all that is not really needed, they are 
spending money very extravagantly in ordel·to avoid income-tax and I 
think it is desirable that the Income-tax, Officer should be given clear 
instructions that they should see the expenlliture under these heads during 
the last five or six years ILnd see if there is anything which is of an 
abnormal nature which cannot be justified. If an expenditure is met out 
of the Depreciation Fund, of course that is justifiable, and we. have no 
objection to that, but if anything is paid out of the current expenditure, 
out of the revenue, with the object of showing lower profit, then I think 
the taxpayers will have something to say because this expenditure iii met, 
or at any rate fifty per cent. of the expenditure is met, by the tax-payer 
and not by the company itself . . . 
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Piadft ftdaa'tha Du (OrisBa Diviaion: Non-Muhammadan): 110", 
can housea be built and machinery be purchased out of the r8lvehue' 
acoount? It must be the capital account. 

Dr. SIr ZlauddID amid: This is just my point. If they borrow ffesh 
capital or raise their capital amount in order to build these houses' or' 
purchase machinery, that is a different story but if they pay for it out of· 
the revenue to show lower profit, that is what I object to. ~ o , 
it is very desirable that the Income-tax Officers . should ,be specially 
warned, beoause more instructions by Central Board of Revenult they might 
overlook. I apprehend that instructions may be overlooked, unlea this is 
provided in the Act itself. Therefore, the provision proposed here' will 
be II. clear indication to the Income-tax Officers to look into a matter which 
the)' are likely to overlook if instructions were merel), issued by the Central 
Board of Revenue. Now they ought to see what has been the expenditure' 
under those heads during the last few ;vears and if there is any abnonnal 
departure, then there should be some good justification for it, and if 
they find that there is no good justification, then I think it is fair and 
reasonable that these things should not be spent at the cost of the tax-
payers of this country. This matter, therefore, is rather important and I 
think the tendency which is everywhere will practicably be cheeked if my 
amendment is accepted. M.v friend, the Finance Member, said, that he 
did not want to raise this question because the House had accepted it. 
Now, we know and he knows very well that in the House, as now consti-
tuted, we will accept and endorse the suggestions of the Finance Member. 
Therefore, he should not put hlame on us when the whole blame falls upon 
him. 

The HonOUrable sir "eremy B.ailman: I did not notice that this House 
fJuietly 's('cepted the last finanrial proposRls which I put before it. 

Dr. Sli Zlauddin Ahmad: I am referring to the House as it is now 
constitut,ed. I know thiH thllt when the Exce!;s Profits Tax Bill was 
pRSSed. the HousE' was /IS it is now ('onstitutE'd. 

The Honourable Sir Jeremy Raisman: It is still constituted the same 
WIl,\' . 

Dr. Sit ZIaUdd1h A ll~ : Any proposals whic·h come from him. iii. a 
House with its present attendimce will be accepted, as he commands' tne 
majorit:v. But, I do hOpe that. in the jnt,erests of the tax-payer he will' 
aceept my amendment. T know he hRS got a very soft corner for tlie: 
wealthy"and rich people. 

The Honourable Sir lerein, BallIJDM: No. 

Dr. Sir Zlaaddill AIuDad: Not onh has he g<'rt. II soft, comer in his hearft. 
for people who are rollinll in wealth but he has got a sWI Softer comer hi 
his heart for those on whom wealth ill rolJinl(. But he has got 8 ver:; 
stronll heart for those who, like myself, .have got very little top&y. 
Therefore, I lI ~~lI  that he ·ahouldcftte mOre for the smaller peol!le in' 
his' income-tax propMals thanfOr,tlroaeoivlho can easily afford to pa, ad 
especiallv those on whom t,hp wp.R1t.h bas been' , o n~on Moount of> ""'r-. 
conditions. 



~ ~lD  (The HonourabTe Sir Abdur Rahim); Ariiiui'driienfi 
moved: 

.. ~ . in part ta> of clamie 9 of the Bill, after tbe propoeed prcm.o to Bale II, 
"he folJowiJlg further provillo be inaert.ed : . 

'Provided further. that any upeuditure of extravapDt. _1II'e intended to 
reduce the profit ahall not be excluded in the calculation of ExOllll Profi. 
Tu· ... 

Mr. O. W. ~  (Government of India; o n~  OfiWial): Sir. it 
might be of use to ~ ~ House if I were to explain what the position is at 
tlie present time without the acceptance of this amendment. Rule 1 of 
the First· Schedule of the Excess Profits Tax Act provides for the 
computation of profits for the excess profits tax pUg>Oses for any· period 
on income-tax principles. If we turn to what the income-tax principles 
are and look at section 10 of the Income-tax Act, 1922, we find that in 
sub-section (2), clause (xii), which deals with the profits of business, it 
provides for the allowance of "any expenditure (not being in the nature 
of capital expenditure or personal expenses of the assessee) laid out or 
expended wholly and exclusivel'y for the purpose of such business. 
profession or vocation ". Now, from that the House will see that capital 
expenditure, sud: H~, the building of quarters, houses, officf18, and expen-
diture on plant, machinery, factories and all that sott of things, is already 
debarred from allowance for excess profits tux purposes, because capital 
expenditure itself is debarred in computing profits for Income-tax 
purposes. Personal expenses, which might be suggested to be extravagant. 
are not, allowed. An'yhow, the.Y are not business expenses. 

'rhen, we get Ii further claB8 of expenditure, "xpenditure not whollye.nd 
exelusively laid out for the purpose of the business. If you have an 
expenditure of that kind, it is not allowable for income-tax purposes and it 
should not be and would not be allowed for excess profits tax purposes. 
Now, under the United Kingdom Exp-ess Profits Duty Act of the last war 
there was a case of this diaracter and it depended' upon similar words, 
whether the expenditure was wholly nnd exdusively incurred for the 
purpose of business. Shortl.Y, there was n case where a person in t.rade r 

who had employed three members of his family. rail'led tbeir remunera-
tion from a few hundreds in the pre-war period to something in thousands. 
in the accounting period. The Commissioners held, and the Court 
supported them, that that excess remuneration was not expenditure' 
incurred wholly and exclusi,!"ely for the purpose of business. I, therefore, 
suggest that that type of expenditure, which is unnecessary and which is. 
Dot really incurred for business purposes, can be disallowed for income-
tax purposes and the excess profits tax will follow it. Then, Honourable' 
Members may say: "Well, you still have expenditure which does not fall' 
under these heads but is extravagant". I will suggest to the House that; 
in so far as it is humanly possible to tackle that sort of a case, we CUD! 
tackle it in two ways. In the first place, we have to find out whether it 
is incurred for the purpose of business. If the answer is 'Yes', then you 
fall back on Rule 11 which has just been addei to the Bill and in the 
second place, we have to find out whether it is appropriate to that 
particular period. Are you going to put the assessee at the mercy of the 
Excess Profits Tax Officer to say that it is extravagant, and that he" will 
not allow it? But if you establish as a fact that it is extravagant and not 
necessary for the business, then I do suggest to the House that the 
existing provisions, properly carried out, should give Rll that the Mover 
of this amendment desires. 
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The HOiI1ourable Sir Jeremy Balamu: Si.r. I only wish to add an 
emphatic repudiation of the pomt of view attributed to me by Dr. Sir 
Ziauddin Ahmad of excessive tenderness for the Croesuses who are rolling 
ill wealth and of a corresponding obduracy of heart in dealing with the 
poor millions. of whom he claims to be one. I claim that everything that 
I have dene since I took on myself the responsibilities of this office points 
in exactly the opposite direction. 

J[r. Pre81dent (The Honourable Sir Abdur Rahim): The question is: 
"That. in part. (a) of claU18 9 of the Bill. after the propoeed provilo to Bule 1. 

the following furt.her proviao be inserted : . 
'Provided further t.hl1ot. any expenditure of ext.ravalCant nature intended to 

reduce the profit shall not be excluded in the calfl111at.ioD of Exoeu Prottl 
Tu· ... 

The motion was negatived. 

J[r. Prelldent (The Honourable Sir Abdur Hahim): The question is: 
"That clause II stand part of the BilL" 

The motion was adopted. 
Clause 9 was added to the Bill. 
Clause 10 was added to the Bill. 
Clause 1 was added to the 'Bill. 
The Title and the Preamble were added to the Bill. 

The Honourable Sir leremy Raisman: Sir, I move: 
·'That the Bill. a8 amended. be paued." 

J[r. Pre81dent (The Honourable Sir Abdur Rahim): The question is' 
·'That the Bill .... amended. be p .... ed." 

The motion was adopted. 
The Assembly then adjourned ,ine die . . 



CORRIGENDA. 
In the Legislative Assembly De- I (ii) page 454, line 14,jor" facWn" 

bates, Budget Session, 1940, Volume I, reM" fascism "; 
No.4, dated the 9th February, 1940, (iii) page 467, line 27 from the 
page 236, in the first line of the answer I bottom, for " merge " read 
to unstarred question No. 13, for the " emerge "; 
figure "57 " read "58". I (iv) page 474, line 9 from the 

In the Legislative Assembly De- hott,om, put a full I\top ajt,er 
bates, Autumn Session, ]940,--- I ,. Cllfortunately "; 

(1) Volume IV, No. ], dated the 5th (6) Volume IV, No.8, dated the 15th 
November,1940,-- November, 1940,-

(i) page 43, in the last item (i) page 515, line 18 from the bot-
No. 15, for "Legislative" tom, for " Madras." read 
read" Legislati ve Assembly"; " Madras, ,:; 

(ii) page 6] column 1 of the (ii) page 526, line 18, put a full 
, t .1'1_" " statement, under ., Hea<lc 8,OP q,..,-, years; 

quarters ", d.elele "(Ind.)"' (iii) page 527, line 20, for "Eu-
. "M t"" D ,,_.1 " E ,\ ~n  eeru·, ec- ropean reua uropeans j 
""Ph ""K can ,,' ~, awar . .' . ~ I (7) Volum{\ IV, No.9, date,} the 

hat, Wazlf1stan. 16th November, 1940,--
" Lahore", "Madras", and . . '. 
" P. & A.'" (t) page 589, In the ~  hne of 

, unstarred questIOn No. 47, 
(2) Volume IV, No.2, dated the 6th I for" Nalchand " read" Lal-

November, 1940, page 190, line 6, 'chand "; fa: " ,,~l  friend ", read " myoid I' Ui) pllge 611, line. 17; for ''In-
fIlend,- . . vader " rl',(1d " mvader ". 

I , 

(3) Volume IV, No.4, dated the 8th I (iii) page 64::!, line 16 from the 
November, 1940,- bottom, fo-r " differebce ,1 

(i) page 238, line 15, delete the read" differences "; 
word" that "; 

(ii) page 2451 line 22 from the 
bottom for" enbales II reael 
" enables "; 

(iii) page 247; line 23 from the 
bottom, for II what II read 
" water"; 

(4) Volume IV, No; 6, dated thE' 
12th November, 1940, page 421, line 
iI, for " Dr. Sir Ziauudin Ahmad" 
read "Dr. Sir Ziauddin Ahmad"; 

(5) Volume IV, No.7; dated the 
13th Novetnber, 1940,-

(i) page 425, line 12dor "Yes." 
ttJMl CI Yes ."; 

(8) Volume IV, No. 10; dated the 
18th November, 1940,-

(i) Page 688, in part (e) or reply 
t.o starred' qucstion No. 133, 
for the concluding sentenec, 
?!iz., " Levelling and cleaning, 
if required. are matters for 
the Public Works Depart. 
mcnt:' read the following ;--

" As regards the leveliing and 
e1cllnlng (if required), Go;'-
emment will consider this." ; 

(ii) page '124,-- _ 
(a) line 10. for .. contex.'1 read 

context."; 



(b) line 23, Jor " defied" 'reQ{Z 
"deified "; 

(iii) page 733, in the first, line 
from the bottom, for " head" 
read "bad "; 

(if]) page 748, in line 19 from the 
bottom, for " outweight ., 
read" outweigh "; 

(9) Volume V, No.1, dated the 
19th November, 1940--

(i) page 816, line 14 from the 
bottom, for "consuled " reml 
" oonsulted " ; 

(ii) page 824, line 23, Jor" inde-
pendent" req# "indepen-
dence" ; 

(iii) page 826, line 14 from the 
, bottom, for .. supporting " 

. ' TMtL" sporting"; 

II 

(I:'V) page 828,-

(a) line 2, Jor " usels8s '} rMd 
" useless "; and 

(Ii) line 9, Jor " I~ n  " 
read " independence ". 

(10) Volume V. No.4, dated the 
22nd November, 1940, _. 

(i) page 967, line 15 f.rom the 
hottom, for" hought" read 
" thought "; 

(ii) p'Lge 977, line 19 from the 
bottom,Jor" 0 ,1 read .. Of"; 

(11) Volume V, No.6, dated the 
27th November, 1940, page llOB, in 
the ~  line', Jot " at " rtad " as " . 
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